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0 R D E R 

S.  N.Mal1jck,VC 

In this application the peitioners have prayed 

fr a declaratin that they are entitled to be absorbed in 

the pest of Yardmaster under the RLlwaYs in the scale 

of 	1600/- -2660/- after compietlin of their training 

of Traffic Apprantices and they ha4 also pra'ed for a 

direction upon the respndents to ix their pay in such 

pest in the aoove scale. 

— 

H- 

I 
It has been urged in this 

applicants ere entitled to similar 

,their c®unterparts by the Order da 

4,the Cuttack bench of this Tribunal 

At the time of admission, 

the respendents has drawn our 

lication that the 

nefits granted t 

20.1.93 passed by 

O.A.n. 272 of 1991. 

ld.c.unsel appearing 

tion to the Supreme 

t Judgernent in Civil Appeal n.410 of 1991, annexed 

the reply , wherein by an order ated 6th May,1996, the 

çesaid decision of the Cuttack IlInch .aleng with the 



-: 2 :- 

f
.ecisi®ns taken by other differer 

aside. 

Under the circumstancesg  

fr the petiti€ner submits that i 

Supreme C€urt Judgement , the ap 

nfructuus. 

Benches , has been 

e ld.ceuflsel appearing 

view ,f the above 

icatien has become 

udgment of the Hon'ble 

ew that the  instant 

s bec&rne infructuus. 

missed buk no order as 

We have gone through the 

hSuprerne Court and we are of the 

; pplicatin does net lie and it 

2  The application is accerd.ngly d 

Casts. 

(S.Dasgupta) 
Mernber(A) 
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(S • N • M al lick) 
Vjce-Chaj zman. 


